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2. 	7.6.95 403 of 1995 was taken up 

for admission and hering. It is 

Office iote as to 
actioft (if any) 
taken on order 

noticed that despite the stay granted - 

by this Iriburi1 on 5.6 .95whjchw as 

duly COrrrnuricated to the Resoondents 

on the srne day,a posting order has 

been issued on 6.6.1995 transferring 

tre dpLjI1Cflt on Centro1 deputatLn 

v ide 	nnexure -2 	in £Vr 	403 of 1995). 

fact that oeration 	f the 

trnsfer order hs been stayed viQe 

order-1 above, will,therefore,be 

brought to the notice of the 

res p0 nde nt s aga  in. 
 

4-4 Cooy of this order cc sent 

to the respndents (ecet respordent 	 \\ 

No.1) by Spi. 11tessenger at the cost 

of the petitioner for whIch  an  amount 

of .60/- be deposited fohwith by 

the app1cant. 

3 2.1.cY 

jv . ercdmfl) 
Shri S.Mishra, counsel for the 

applicant submits that he wants to withdraw 

this Application. Shri K.C.Mohanty, Govern_ 

nnt Advocate for the State of Orissa is. 

psent and has no objection, 	rinission 

to withdraw t application is granteds, 
and for statistical Purpose this pplicatiCfl 

is dismissed. 

I- nd over copiEs of the orders to the 

coun 	for th sides. 

NMEER (ADM IN ISTRAT IV) 


